CENTRAL ADMINISTRATIVE TRIBUNIL: HYDLRABAT LENCH:
LT HYDERZBAD

REVIEW APPLICATION NO.51 ef 1996 4in

ORICGINAEL AFPLICMTICN NO. 448 of 1996 .

-

D/TE CF DECIESION: 18-7-96

S.M. Sahee and six ethers

{ TPLICENTS

Ver sus

-,

Unienef India, rep, by Secretary |
Min, eof Heme Affairs, New Delhi

and feur ethers
RESPCMMEYTS

FCR IFSTRUCTIONS

1. vhether it be referred to the 1
rgporters er not? |

. . . |
2. Wﬁefher it be circulated te 1
all the Benches of C.A.T. "’/’,, '

Ar not?

| _ (R. Rangarajah)
VEMBERN (_— ) Vtee—Chairman/Member ( Admn, ) -




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BNECH

" AT HYDERABAD

RA.51/96 in

OA.448/96 dt.18-7-96

Between

1. S.M, Sahee
2 « JoM, B'lar

3. D.P.’ Patcle

4. Manju Kumari Singh

5. TRSS Pillai

6. VM Jey, and

7. G. Vishwanatha Reddy 3

and

1, Unien of India, rep. by 1its
Secretary, !

Ministry ef Heme Affairs

Nerth Bleck, New Delhi

2. Unien ef India, rep. by

its Segretary '

Ministry ef Health & Family Welfare
New Delhi

3. Directer General ef Pelice
Central Reserve Pelice Ferce
New Ddlhi

4. Inspectiér General ef Pelice
Central Reserve Pelice Ferce
Read Ne.l12, Banjara Hills
Hyderabad 34

5. Chief Medical Offiger
2nd Base Hespital

CRPF, Chandrayanagutta
Hyderabad 5 :

Ceunsel fer the applicants

Ceunsel fer the respendents :

CORAM

HON. MR. R. RANGARAJAN, MEMBER (ADMN.)

Applicants

Respendents

J.V. Pras.ii
Advecate

N.V. Ramana
Addl. SC fer
Gevt.

Central




2 | |

Judgement |

Oral oerder (per Hon. Mr. R, Rangarajan, Member (Admn)

Heard prexy counsel for Sri J.V. Prasad and Sri Vo

Rajeswara Rae, for Sri N.V. Ramana., |

2, This RA is filed by the applicants in OA,448/96 (
stating that they are entitled for 50% of ratien méney{as

interim measure and further praying for a directien t@!the

respondents to pay- them 50% of ration meney as directég

by the Supreme Court in SLP,15728/90. f

3. No error has been poeinted out in the judgement eﬁcept

saying that this Bench has alse granted a similar int#rim

‘ |
relief and SLP filed en the orders of this Bench had #lready
’ ‘ \

been missed by the Apex Court. Hence, applicants are
e »

alsgLSO% relief as stated above as an interim measure;

4. The abeve peint has been censidered in 0A.533/94Jon
the file of Madras Bench ef this Tribunal. The Madras
Bench was alse aware of the interim order ef auprime éourt

issued in the above SLp. Madras Bench was alse a arefef

the varieus directions given by varieus Benches o tq&s
' \
Tribunal, while dispesing ef the 0A.533/94. After censider-
|

ing all the peinﬁs Madras Bench had come te the cenclusien
\

|

in that OA that noe interim erder is necessary. |
5. In para-6 of the judgement in this OA, I have séated
that there is ne mentien that the applicants were éetting
retien meney earlier te 6-10-1987, which was alEe onL of

‘ |
the peints noted by the Madras Bench ef this Tribuna? in

OA.533/94 to refuse for interim relief, As the LentFntiehs
' |
and prayer in the OA was similar teo the contentiLns[and
I
prayer in OA.533/94 en the file of Madras Bench, th# OA was

allewed with a directien that the parties are b@undlby the

|

s, f




S

erders to be passe& by the Apex Ceurt in S_LP.15728/'90.l

The applicants will net lese anything if the SIp.15728/90

is reselved in their faveur even if they do net get any

interim relief new.

6. In view of what i3 stated gbeve, I find no erxer (in

the judgement in OA.448/96. Hence this RA 138 net
maintainable and is dismissed. No cests,
(R. Rangarajan)
Member (Admn.)

Dated : July 18, 1996 "D"f"J
Dictated in Open Ceurt
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